IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. Q4 278/'1987 Date of decision:07,08.,1992,
Smt, Ns Sareen » ' ,,,Applicaﬁt

Vs,
‘UsOo I through the Lt. Governor, _ o's sRespondents

Delhi and Another

For the Applicant | " vewShri S.K. Shukla,
[ Counsel
For the -Respondents le's eohri Ashok

Kashyap, Counsel

\

CORAM:
The Hon'ble Mr.P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed

to see the Judgment? Yo

2. . To be referred to the Reporters or notfjkﬁ
JUDGMENT

(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

The applicant while working.aé Assistant Director
of Education (Physical Education) in thevDirectorate
of Educatlon, Delhl Administration, filed this dppllcatlon
under Section 19 of the Administrative Tribunals Act, 1985
pfaying for setting aside and quashing the impugned senioriy
list circulated by the respéndents on 23,2.1987 and for

directing £hem to prepare a fresh senlority list including,
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“the name of khe applicant and assigpiné her ihe correct
place therein in accordance with her date of joining the
post. She has al® braygd that the respondents be directe&
to give prdmotignél an& other consequential benefits to her
in accordance with the correct pléce to be assigned‘to her

AN

in the fresh seniority list.

2, Wé have gone through the records of the case and have

heard the learned courisel of both parties.

3. The applicant was éppointed to the.poét of Assistant
Director of Education on 20.12.1977 after she was selected
by the UPS: pursuént to an advertisement isswed in 1977.
The adve:tiseménf referred to the recruitment of one

N : R

®f Assistant Director of Education (Physical Education) in
the Directorate of Educatién, Delni Administration, It was
stated that tﬁe poSthelpngs to the General Central Service
Group ‘Al Gazetted. The qualifications prescribed for %he
post were Liaster's Degree in Physical Education from a
recognised University or Degree of 3 recognised University
with Degree or equivalent Diploma in Physical Edu;ation'of a
rebognised Universitf or equivaleni and about 10 years |
experience of'imparting training in Physical Education in
educational institutions and Youth Welfare &amps (with 3 years
administrative experience). On 62,1981, the respohdent§
puﬁlished a seniority list of Assistant-Directors of

Education/Education Officers‘in the‘Directorate of Educaticn,
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Delbi Administration,'whiéh consists of three parts =

t

Part'Aldeals with Assistant Directors of Education,
Part'B; dealé'with Assisfant Directors’of Edw ation
- (Special Cédre) trans%erred‘frég.MiD and Pért G deéls
with Assistant Difectofs of~EduCation~(Physical Education)t
: . |
.In the said semiofity list, the applicamt figures at S,No.42.
4y Some Assistant Directors in the Directorate of o
Edw ation, Delhi, filed applications in this Tribunal
‘praying that the respondentsbe dixécﬁé& to prepare a
ééniomity list of the cadre of Assiﬁtant Directors on
the baSis of their respective dates Qf appdinthents,.
(oA Noé. 217-A and 494/86 -'N;sﬁ Verma and Otﬁeis Vsie ’
,U-.o.lf. & Others), By judgment dated 29.1,1987, the
Tribunal directed the respondents to “draw dpla’éenidrity
ligt of Assi;tanf biiéctors/Education Officers Stricily
on the basis of ﬁhé fulinngf the Supreme Court Aiscuséed
in the judgment and on the basis of length of officiatioh
as Assistant Directors or equivalent postsnduriﬁg the
pé}iodAWhen quoté-pum—rota syStem wasvnof followed.
5, . Pursuant to the judgment of the Tribunal mentioned
above , the respondents issued the inp ugned seniority list
dated 23m2”g98f iﬁfWhich the néme of thé‘applicant does
not figure, The applicaht has)h;t stated that the

Assistant Directors (Special Cadre) transferred from the
‘ o ‘



e NZEH
M:D'who figure: in the earlier seniority list have been.
'includéd in the»seniority list issued in 1987
& The case of the reSpondqntsﬂis‘that the'applicant
ﬁolds an ex—cadré'pdst and that he she dges-not belong
to the maip stream of the cédre of Assiétant Difecﬁors ]
of Education and, therefore, the seniority list issued
invl98% in implemen£atipn of the judgment of‘the_Tribunal
_inAN,S. Vérmé}s case does not include her name;, -N.S.
Verma & Others,belonged.fé theoréanised_cadfg of Assistant
Directors of Edgcation whereas the applicant was hélding
only an ex=cadre post. rThé,respondents.have_élsd relied -
upon the recruitment rules %ér the post of Assistahé-
Director of Education,. Education Officer and '_Educafcional
Advisor in Deihi Police and the recrﬁitment rules for the
. post of Assistant Directoyof Education (Physical Education),
Aparﬂ‘from the fact that there are sepérate récruitmant
rules, the educatiorslénd other qualific;tioﬁs required for
direct recrﬁitg are'él;Q.Q}fferent, In fhe_case of
Assistant Directors of Education, the és$entiai qualifications
prescribed are at least 2nd Class.Maéter's Deéree of a
rebbgnised University or e@ﬁivalent, Degree/Diploma in
teaching/education‘from'a recognised Universiiflor Institufe
and about 10 yearg expereince or teaching and/or educational
é&ministration (includihg,at least‘3 yéars iﬁ adminiétrative
capacity). In the ca;é‘of Assistanf Director of o

Educétion (Physical Educatioh), the essential qualifications

prescribed are Master's Degreé in Physical Education from a
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recognised University or'Degree of a recognised University
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or equivalent Diploma in Physical Education of a recognised
University\or equibalen%, about 1O years experience of
imparting training in Physiqal Education in Education
Institutions and-Youth Welfare camps (with three yeafs of
administrative experience);
7%: It appears from a perusal of the recruitment rules
that the post held by the applicant is governed by recruitment
. rules which are geparate from the recruitment rulés for the
post of Assistant pirectof of Education, We are, therefore;
of the opinion that the post of Assistant Director of
Education and the -post of Assistant Director (Physicai
Education) cannoﬁlbe equa%ed or tregtgd as formingfpart
of the same cadre, The leérned counsel for the applicant

: e ' _
submitted that the qpplicant has noﬁ p:dmotional avenuesiy
~As’ against this,ithe learned counselffor-the re spondents
stated fhat tﬁe respondents have created one post of
Deputy Director (Physical Education) specially for the
applicant, taking note of the lack of pionbtionallavenues
for her and that shé has been promoted as Deputy Director
(Physical Education) in 1988. |
8. ‘Our attention has been, drawn to three diffeient

categories of Assistant Directors who are not borne on the
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same cadre, In our opinion; there should be reasonable
prospects for career advancement for persons belonging

to each oflthese categories by'ﬁreating them as belonging:
to feeder cadres for the purpose of promotion to higher
administrative posts. The respondents are directea\to
consider this.aépect aﬁd_make appropriate provisioné in
the rules expeditously; The application is disposed of

with ﬁhe afofesaid observations.~

!

There will be no order as to costs.
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